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HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

THURSDAY, THE TWENTY SECOND DAY OF AUGUST

TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT APPEAL NO: 453 0F 2005

Writ Appeal under clause 15 of the Letters Patent against the order dated 7-9-

'2004 in W.P.No.25222t2OO1 on the file of the High Court

AND
1

Between:
1. Smt. Raisunnisa Begum, W/o Late Nawab Arshad Ali Khan' aged about 76' ;;;"; 'Hi; t i-s-teiii zez, eaza'snat, Red Hills' Hvderabad

2. Asqhar Ali Khan, S/o. Nawab Shafath Ali Khan, Rl/o H No 1 'l-5-291 
' Ali Villa'

- Hili-Park Road, Red Hills, Hyderabad'

...APPELLANT(respondents 4 and 5 in W 'P ' No'2522212O111

Premsukhlal Jain, S/o. Late Heeralal Jain, Rl/o 11-5-289' Bazarghat' Red

Hills, Hyderabad.

...respondent No'1/(petitioner in W'P ' 2522212O11l

The Municipal Corporation of Hyderabad, Rep by its Commissioner' Tank

Bund Road, HYderabad.

The Municioal Corporation of Hyderabad, Rep by its Assistant City Planner'

Circle -lV. Khairatdbad, Hyderabad.

...RESPONDENTS

2

3

l.A. NO:3 oF 200s(WAMP. NO :880OF 2005)

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High court may be pleased

direct the respondents 2 and 3 to give effect to notice No 69/TPS/C4M1112001

dated 7 -12-2001 issued by the respondents 2 and 3 by suspending the operation



of Judgment datr:d 0Z-09-2004 in W.p.No
Writ Appeal.

25222/2001 pending disposal of the

counsel for the rrppeilants: sRr B. RAV| CHANDRA, REPRESENTS FoR
SRI BOMMANA RAMAKRISHNA

Counsel for the Ftespondent No.1: SRI p. ROy REDDY

Counsel for the Respondent Nos.2 and 3: SRI R. RAMA RAO GANTA,, SC FOR MUNICIPAL CORPORATION OF HYDERABAD

The Court Delivered the following: JUDGMENT
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N'B THE HIEF ST E K
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THEHON'BLE RI IU ICE I.SREENIVAS RAOS
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JUDGMENT, err tbe Hon'bb tbe Chie!lartce Akk Aradhe)

Mr. B.Ravi Chandra, lcarned courlsel represents

Mr. B.Rama Krishna, learned counsel for the appellaflts'

Mr. P.Roy Reddy, learned counsel for respondent No'1'

Learned counsel for the appellants submits that the issue

involved in the writ appeal does not survive for consideration

on account of efflux of rime'

In view of aforesaid submission' the Writ Appeal is

dismissed as infructuous. No costs'

As a sequel, miscellaneous petirions, pending if any' stand

closed. sD/- K. S SHI
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JUDGMENI'

WA.No.453 of 2005

DISMISSINC| THE WRIT APPEAL AS INFRUCTUOUS

WITHOUT COSTS
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